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No. 313d• (2) iNNII-V-1-5-1975 
• 

IN  pursuance of the provisions of clause (3) of Article 343 of the Consti- 
'judo's of India, the Governor ispleasecl to order the publication of the following 
English translation of the Uttar Pradesh Bhoomi-Vidhi (Sanshodhan) 
Adhiniyam, 1975 (Uttar Pradesh Adhiniyam Sankhya 30 of 1975) as passed 
by the Uttar Pradesh Legislature and assented to by the Governor on August 14, 

n1975 

THE UTTAR PRADESH LAND LAWS (AMENDMENT) ACT, 
.1975 

(U. P. Acr No. 30 Or 1975) 

(As passed ,  by the Legislature) 

AN 

ACT. 

Ilifther to amend the Uttar Pradesh Zamindari Abolition and /and Reforms 
Act, 1950, the Uttar Pradesh Urban Areas Zam.indori Abolition and Land 

• Reforms Act, 1956, the Kunzaun and Uttarakhand Zamindari Abolition and 
- Land Reforms Act, 1960, the JaunsarBawar Zamindari Abolition and Land 

- Reforms Act, 1956, the U. P. Land Revenue Act, 1901 and the U. P. Con-
solidation. of Holdings Act, 1953. 
Jr -IS HEREBY enacted in . the Twenty-sixth Yeat of the Republic of India 

s foUws 

CHAVEER 

PRELIMINARY 

be called the Uttar Pradesh Land Laws (Amendment) 1. This Act may 
Act, 1975.- 
.. 	 CHAPTER II • 

7 AMENDMENT OF THE UTIAR PRADESH ZAMINDARI ABOLITION 
AND LAND REFORMS ACT, 1950 

•••• 2. In section 3 of the Uttar Pradesh Zathindari Abolition and Land 
Reforms Act, 1950, hereinafter in this Chapter referred to as the principal Act, 

. in clause (25) , for the words "published in the Gazette", the words "published 
M the manner prescribed" shall be substituted. 

•3. In section 117 of the principal Act, for the words "by notification in 
)the Gazette" wherever occurring, the words "by general or special order to be 
j?hbhshed in the manner prescribed" shall be substituted. 

/ 	4. In section 117-A of the principal Act, in sub-section (1)— 
(2) for the words "by notification in the Gazette" the words "by general 

or special order to be published in the manner prescribed" shall be subs-
tituted; 

(b) for the words "specified in the notification",_ the words, "specified 
in such order" shall be substituted. 

.In section 119 of the principal Act, for the words "by notification in 
.1he Gazette", the words "by general or special order to be published in the 
Manner prescribed" shall be substituted. 

6. In section I22-B of the principal Act, for sub-sections (2), (3) and 
(4), the following sub-sections shall be substituted, namely :—.• 

"(2) Where the Land Management Committee or the local autho-
rity has failed to take action in accordance with the provisions of sub-
section (1) within a period of two months from the date of causing of 
damage or of misappropriation or, as the case may be, the date of wrong-
ful occupation, the Collector shall proceed to take action in accordance 
with sub-sections (3) to (4-D). 

(3) Where the Collector is of opinion that any property referred to in 
sub-section (1) has been damaged or misappropriated, or any person 
is in occupation of any land referred to in that sub-section in contra-
vention of the provisions of this Act, Ile shall issue notice to the person 
concerned to show cause why compensation for damage or misappro-
priation not exceeding the amount specified in the notice be not 
recovered from him, or, as the case may be, why he should not be evicted 
from such land. 

Short title. 

Amendment of 
section 3 of 
U. P. Act 1 of 
1951. 

Amendment of 
section 117. 	. 

Amendment o f 
section 117-A. 

Amendment of 
section 119. 

Amendment of 
section 122-3. 



(4) If the person to whom a notice has been issued under sutiL.) 
section (3) , fails to show cause within the time specified in the notiee: 
or within such extended time as the Collector may allow in this behalf, 
or if the cause shown is 'found to be insufficient, the Collector may direat i  
that such person shall be evicted from the land and may, for that purpose;: 
use or cause to be used such force as may be necessary and-may also 
directthat the amount of compensation for damage or misappropria.„, 
tion of the property or for wrongful occupatiOn, as the case may be,; 
be recovered from such person as arrears of land revenue. 

(4-A) If the Collector is of opinion that the person showing cause-
is not guilty of causing the damage or misappropriation referred to 
the notice under sub-section (3) or, as the case may be, is not in occu.c,  
pation of the land in contravention of the provisions of the Act, he•1,'.  
shall discharge the notice. 

Amendmen of 
section 124. 

Amendment of 
section 125-A. 

If during the course of inquiry in proceedings under this.- :;, 
section, the person in occupation of the land referred to in sub-section.  
(1) has produced any evidence of title to such land which appears MI 
the Collector to raise bona fide question of .title, then the Collector-
shall, by order, require such person to file a suit for declaration of int;.:. 
title under section 229-B in a competent court within a period of one:,  
month from the date of such order, and stay further proceedings in the::  
meantime. 

The suit referred to in sub-section (4-B) may be filed, not. 4.  
withstanding anything contained in the U. P. Panchayat Raj Act, 1947, •;-', 

Where the person referred to in sub-section (4-B) fails. to file 
such suit within the said period or where the suit, if filed, is dismissed;." 
the Collector shall direct that such , person shall be evicted and may 
for that purpose use or cause to be used such force as may be necessaryL 
and where such person succeeds in the suit wholly or partly, the Collectott6 
shall either drop or hold further proceedings under this sectiottrn 
accordingly. 

Every order of the Collector under this section shall be final and:',! 
shall not be called in question in any court. 	 , 

Notwithstanding anything in the foregoing sub-sections, where any,;--;; 
person Who is a landless agricultural labourer belonging to a Scheduled-
Caste or Scheduled Tribe, is in occupation of any land vested in a Gaon-2 
Sabha under section 117 (not being land mentioned in section 132)!,:' 
having occupied it from before June 30, 1975, and the land so occupied 
together with any land held by him from before the said date as bhumih;,-
dhar, sirdar or asami does not exceed 1.26 hectares (3.125 acres), tfteir'], 
no action under this section shall be taken by the Land Management. :  
Committee or the Collector against such person and it shall be deemed --. 
that such person has been admitted as sirdar of that land under::; 
section 195. 

Explanation—The ex press i on 'landless' and 'agricultural labourerV 
shall have the meaning respectively assigned to them in section 198." 

7. In section 124 of the principal Act, in sub-section (1), the fol1owint?1 
proviso thereto shall be inserted, namely :— 

"Provided that the amount of damages or compensation recoverable ...- 
tinder section 122-B shall be credited to the Consolidated Gaon Funcl:,..ti, 

8 	In section 125-A of the principal Act— 
(i) for sub-section (1), the following sub-section shall be substituted,? 

namely :— 
" (I) There shall be constituted for each district, a Conso1i;',2  

dated Gaon Fund to which shall be credited=  
the amount of damages Or compensation referred to in , 

the proviso to .sub-section (1) of section 124 ; and 
all contributions payable under sub-section (2).." 	••• 

(ii).  in sub-section • (2) , for the words 'fifteen per centum', the wordsif 
'twenty-five per centuM, shall be substituted. 	 . 

Amendment of 	9. In section-  131 • Of the principal Act, for clause (b), the following,`si section 131. 	clause shall be substituted, namely :— 	 ..,) 
"(b) every person who is admitted as sirdar of any land under or 

accordance with the provisions of section 195 or section 196 : and" 	' ' 
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10. 	In section 134 of the principal Act,— 	 Arr endment of 
section 134. 0.) for sub-section (1), the following sub-section shall be substituted, 

namely :— 
"(1) If a sirdar, not being a sirdar, referred to in clause (b) of 

section 131, deposits to the credit of the State Government, an' amount 
equal to twenty times the land revenue payable or deemed to -be pay-
able on the date of application for the land of which he is the sirdar, he 
shall, upon an application duly made in that behalf to an Assistant 
Collector, be entitled, with effect from the date on which the amount 
has been so deposited, to a declaration that he has acquired the rights , 
mentioned in section 137 in respect of such land. 	• 

• Explanation /—For the purposes of this sub-section, the expression 'land' -t  includes share in land. 
Explanation II—For the purposes of this sub-section, the land revenue 

- payable shall— 

in respect of land referred to in the proviso to clause (a) of sub- 
section (1) of section 246, be an amount arrived at after all the increases 
have been given effect to ; and 

in respect of land to which the proviso to section 247 applies be 
an amount determined at hereditary rates under that section." 

(ii) after sub-section (2), the following sub-section shall be inserted, 

section 178, sue" shall be substituted ; 
(12) in sub-section (2), for the words "subject to the payment of court 

fees", the words "subject to the provisions of section 178 and the payment 
of court fees" shall be substituted. 

Section 139 of the principal Act shall be omitted. 

In section 145 of the principal Act, for the word 
words "Assistant Collector incharge --of the sub-division" shall 

In section 156 of the principal Act, after sub-section 
ing Explanation thereto shall be inserted, namely :— 

"Explanation—Where a tenure-holder has transferred possession over 
the whole or part of his holding under any arrangement whereby the 
tenure-holder becomes entitled to any money, or to any share in the 
produce grown in such holding or part, then the transferor shall be 
deemed to have let such holding or part to the transferee." 

In section 157 of the principal Act— 
in sub-section (1), in clause (e), for the words "recognised insti-

tution", the words "recognised educational institution" shall be substi- tuted and the Explanation shall be omitted
• 	

; 
after sub-section (1), the following sub-section shall be inserted, namely :— 

"(1-A) Where any Bank, as defined in clause (c) of section 2 
of the Uttar Pradesh Agricultural Credit Act, 1973, acquires any 
land through proceedings under the said Act, it may let the whole 
or part of such land for a period not exceeding one year at a time 
and after the expiry of the said period, the lessee shall cease to have 
any right, title or interest in the land so let." 

"Collector", the 
be substituted. 

(2), the follow- 

namely :— 

\ " (3) All applications for the acquisition of bhunzidhari rights under sub-section (1) by a virelar referred to in clause (b) of section 131 pend-
ing on the date immediately before the commencement of the Uttar 
Pradesh Land Laws (Amendment) Act, 1975 (hereinafter in this 
section referred to as the said date) shall abate, and the amount deposited 
shall be refunded to such sirdar or his heir, as the case may be. 

Explanation—For the purposes of sub-section (3), an application shall be 
deemed ito be pending if on the said date, the certificate referred to in sub-
section ;(1) of section 137 has actually not been issued." 

11. In section 138 of the principal Act— 	 Amendment of 
(a) in sub-section (I), for the words "the bhumidhar may sue", the 

section 138. 
words and figures "the bhumidhar may, subject to the provisions of 

Amendment of 
seation 157. 

Omission of 
section 139. 
Amendment of 

section 145. 

Amendment of 
section 156• 
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Amendment of 
section 159. 

Amendment of 
section 160. 

Amendment of 
section 163. 

In section 159 of the principal Act, for the word and figures "section 
167", the words and figures "sections 166 and 157" shall be substituted. 

In section 160 of the principal Act, for the word and figures "section 
157", the words and figures "sections 156 and 157" shall be Substituted. 

In section 163 of the principal Act 
in sub-section (1) , for the word "transferee" where it occurs for 

the first time, the words "transferee and every person who may have 
thus obtained possession of the whole or part of the holding", shall be 
substituted; 

after ',Sub-section 
namely :— 

(2), the following sub-section shall be inserted 

Amendment 
section 178. 

Amendment of 
section 169. 

Amendment of 
section 194. 

" (3) A decree for ejecnnent under sub-section (1) may direct 
the ejectment of the bhumidhar from the whole or part of the hold-
ing as the court may, having regard to the circumstances of the case, 
direct." 

of 	19. In section 166 of the principal Act, for the words "incontravention 
of the provisions of this Chapter", the words "in contravention of the pro-
visions of this Act" shall be substituted. 

of 	20. In section 167 of the principal Act, after sub-section (2) , the following 
sub-section shall be inserted, namely :— 

" (3) To every suit for ejectment under this section, the transferor 
shall be made a party." 

21. 	In section. 1439 of the principal Act— 
in sub-section (1), for the words, brackets, letter and figures "sub-

sections (2) and (2-A)", the words, brackets, figure and letter "sub-
section (2-A)" shall be substituted; 

sub-section (2) shall be omitted. 

of 	22. In section 178 of the principal Act, for sub-section (3) the following : 
sub-section shall be substituted, namely :— 

" (3) Where a co-tenure-holder has— 

let out only a share in any holding under sub-section (2) of ±: 
section 157 ; or 	.7' 

. 	- 
duly acquired blrumidhari rights under section 134 with T.! 

respect Only to a share in any holding; 
the court shall divide the holding by separating the share aforesaid, but in 
respect of the remainder of the holding, the provisions of sub-section (1), if 
applicable, shall be followed." 

23. In section 194 of the principal Act— 

(i) in clause (a), for the word, brackets and letter "clause (a) ", the ; 
words, brackets and letters "clause (a) or clause (aa)" shall be substi-
tuted; 

Amendment 
section 166. 

Amendment 
section 167. 

Amendment of 
Section 198. 

(ii) in clause (b), for the words, brackets and letters "clause (a), (b), 
(c) or (e)" the words, brackets and letters "clause (a), clause (b), 
clause (c) , clause (cc) or clause (e)" shall be substituted. 

24. In section 198 of the principal Act—
(a) in sub-section (I) — 

(i) for clauses (a) to (i), the following clauses shall be substi-
tuted, namely :— 

" (a) landless widow, sons, unmarried daughters or parents 
residing in the circle of a person who has lost his life by enemy 
action while in active service in the Armed Forces of the Union; ' 

a person residing in the circle, who has become wholly' , 
disabled by enemy action while in active service in the Armed 
Forces of the Union ; 

a landless agricultural labourer residing in the 'circle and, 
belonging to a Scheduled Caste or Scheduled Tribe: 



(d) any other landless agricultural labourer residing in the 
circle; 

(e) a bhumidhar, sirdar or asami residing in the circle and 
holding land less than 1.26 hectares (3.125 acres) ; 

()) a landless person residing in the circle who is retired, 
released or discharged from service other than service as an 
officer in the Armed Farces of the Union; 

(g) a landless freedom fighter residing in the circle who has 
not been granted political pension; 

'(h) any other landless agricultural labourer belonging to a 
Scheduled Caste or Scheduled Tribe, not residing in the circle 
but residing in the Nyaya Panchayat Circle referred to in 
section-42 of the U. P. Panchayat Raj Act, 1947."; 

(ii) in the Explanation thereto in clause (1), the words, brackets 
and letter "except in clause (d) " shall be omitted; 

(b) sub-section (2) shall be omitted; 

(e) for sub-section (3) , the following sub-section shall be substituted, 

namely :— 
" (3) The land that may be allotted under sub-section (1) shall 

not exceed— 
(i) 	in the case of a person falling under clause (e) -, such 

area as together with the land held by him as bhumidhar, sir-
dar or asami, immediately before the allotment would aggre-
gate to 1.26 hectares (3.125 acres) ; 
(ii) in any other case, an area of 1.26 hectares (3.125 acres) " ; 

(d) in sub-section (4), for clauses (i) and (ii), the following clauses 
shall be substituted, namely :— 

" 0) in the case of an allotment of land made before the com-
mencement of the Uttar Pradesh Land Laws (Amendment) Act, 
1975, cancel the allotment and the lease, if any, within five 
years from the date of such commencement; and 

(ii) in the case of an allotment of a land made on or after the 
date of such commencement, cancel the allotment and the lease, if 
any, within five years from the date of such allotment or lease."; 

.(e) after sub-section (4), the following sub-section shall be inserted, 

namely :— 
"(4-A) Where the allotment or lease of any land is cancelled 

under sub-section (4), the following consequences shall ensue, 
namely :- 

0 The right, title and interest of the allottee or lessee or 
any person claiming through him in such land shall cease, and 
the land shall revert to the Gaon Sabha; 

(ii) The Collector may direct delivery of possession of such 
land forthwith to the Gaon Sabha after ejectment of every person 
holding or retaining possession thereof, and may, for that pur-
pose use or cause to be used such force as may be necessary." 

25. In section 331 of the principal Act, for sub-section (3), the following Amendment of , 
sub-section shall be substituted and be deemed always to have been substituted, section 331. 

namely :— "(3) An appeal shall lie from any decree or from an order passed 
under section 47 or an order of the nature mentioned in section 104 of 
the Code of Civil Procedure, 1908 or in Order 135 Rule 1 of the First 
Schedule to that Code. passed by a court mentioned in column no. 4 of 
Schedule II to this Act in proceedings mentioned in column no. 3 thereof, 
to the court or authority mentioned in column no 5 thereof." 

, 26. After section 333 of the principal Act, the following section shall be 
shserted, namely :— 

"333-A. The Commissioner or the Additional Commissioner may call 
for and examine the record of any suit or proceeding 

Reference to the referred to in section 333 decided by any court subordi- 
Board, 	nate to him for the purpose of satisfying himself as to 
the legality or propriety of any order passed in such suit or proceeding, 

Insertion of new 
section 333-A. 
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and if he is of opinion that such order should be varied, cancelled or 
reversed, he shall refer the case with his opinion thereon for the orders 
of the Board, and the Board shall thereupon pass such orders as it 

thinks fit." 

Amendment of 	27. In -
section 344 of the principal Act, for sub-sections (2), (3) and (4), 

sectien 344, 	the following sub-section shall be substituted, namely 

"(2) All rules made under this section shall as son as may, after they 
are Made, be laid before each House, of the State Legislature, while it is 

in 
session, for a total period of not less than thirty days comprised in 

Its one session or two or more successive sessions and shall, unless some 
later date is appointed, take effect from the date of their publication in 

the Gazette, 
subject to such modifications or annulments as the two Houses ' 

of the Legislature may during the said period agree to make, so, however, 
that any such modification or annulment shall be without prejudice to 
the validity of anything previously done thereunder." 

CHAPTER III 
 

AMENDMENT OF THE UTTAR PRADESH URBAN AREAS ZAMINDARI 
ABOLITION AND LAND REFORMS ACT, 1956 

	

Amendment of 	S. 
In section 86 of the Uttar Pradesh Urban Areas Zamindari Abolition ' 

: 

sectionAct 86 	of  and 
 Land Reforms Act, 1956, for Sub-sections (4), (5) and (6), the following ' 

IL P. 	no. IX sub-section shall be substitute& namely :— 

of 1957. " (4) All rules made under this section shall as soon as, may, after they : 
are made, be laid before each House of the State Legislature, while it is'", 
in session, for a total period of not less than thirty days comprised in its i 
one session or two or more successive sessions and shall unless some later k 
date is appointed, take effect from the date of their publication in the 

Gazette, 
subject to such modifications or annulments as the two Houses ' 

of the Legislature may during the said period agree
)  to make, so, ,, 

however, that any such modification or annulment shall be without i 
prejudice to the validity of anything previously done thereunder." 

	

CHAP.TER IV 	 y 

AMENDMENT OF THE KUMAUN AND UTTARAKHAND ZAMINDARI1 
ABOLITION AND LAND REFORMS ACT, 1960 

	- 

, 
29. In the Kumaun and Uttarakhand Zamindari Abolition and Lanch 

Amendment of U. P. Act no. Reforms Act, 1960, hereinafter in this Chapter referred to as the principal Act' 

	

XVII of 1960. 	for 
 the words 'Kumaun and Uttarakhand Divisions" wherever occur-:, 

ing (except in section 1 thereof)' the words "Kumaun and Garhwal Divi-

sions" shall be substituted and be deemed to have been substituted with effect 

from December 20, 1968. 
30. In section 3 of the principal Act, for sub-section (9), the following': 

Amendment of 
section 3. 

	

	sub-sections shall be substituted and be deemed to have been substituted with'i 

effect from December 20, 1968, namely 
"(9) 'Kumaun Division' means the districts of Naini Tal, Almora and 

Pithoragarh ; (9-A) tarhwal Division' means the districts of Garhwal, Tehri-Garh-;; 

wal, Uttarkashi and Chamoli" ; 	• 	
: 

Amendment of 	
31. In section 56 of the principal Act— 

	

section 56. 	 (a) 
in sub-section (3) , in clause (vi), for the words and figures "IndianT 

Limitation Act, 1908" the words arid figuers "the Limitation Act, 1963'
1  

shall be substituted ; 

(b) far 
sub-sections (4) , (5) and (6), the following sub-section shall 

be substituted, namely 
"(4) All rules made under this section shall as soon as may, aft0; 

they are made, be laid before each House of the State Legislatur
e,  

while it is- 
 in session, for a total period of not less than thirty days!' 

comprised in its one session or two or more successive sessions an,c14; 
shall unless some later date is appointed, take effect from the date 
of their publication in the Gazette, subject to such modifica-

tions or annulments as the two Houses of the Legislature may cloth* 
the said period agree to make, so, however, that any such modifical 
tion or annulment shall be without prejudice to the validity of 

•Allti 

th i n 

previously done thereunder." 



CHPXTER V • 

AMENDMENT OF THE JAUNSAR-BAWAR ZAMINDARI ABOLITION 
AND LAND REFORMS ACT, 1956 

In section 43 of the Jaunsar-Bawar Zamindari Abolition and ,  Land Amendment of 

Reforms Act, 1956, for sub-sections (4), (5) and (6), the following 	 U. P. Act no. XI 
sub-section section 43 	of 

shall be substituted, namely :— 	 of 1956. 

"(4) All rules made under this section shall as soon as may, after 
they are made be laid befOre each House of the State Legislature, while 
it is in session, for a total period of not less than thirty days comprised in 
its one session or two or more successive sessions and shall unless some 
liter date is appointed take effect from the date of theft; publication in 
the Gazette, subject to such modifications or annulments as the two 
Houses of the Legislature may during the said period agree to make, so, 
however, that any such modification or annulment shall be without preju-
dice to the validity of anything previously done thereunder." 

CHAPTER VI 
• 

AMENDMENT OF THE U. P. LAND REVENUE ACT, 1901 

For section 5of the U. P. Land Revenue Act, 1901 (hereinafter in seSettostoiru. poi 

this Chapter referred to as the principal Act), the following section shall be Act Ill of 1901. 

substituted., namely:—  

"5. Subject to the superintendence, direction and control of the State 
Controlling pow- 

ers 	of 	state 
Government and 
Board 	respec- 
tively. 

34. In section 3 of the principal' Act, for sub-section (1), the following Amendment if 

sub-section shall be substituted, namely :— 	
section 3. 

" (1) Where aF'froceeding coming under 
Board on appeal or reference or in revision is 
composed of two or more members, the case 
dance with the opinion, of such members or 
such members." 

the consideration of the 
heard by a Division Bench 
shall be decided in accor-
of the majority, if any, of 

35. In section 33 of the principal Act, for sub-section (2), the following Amendment of 
-sub-section shall be substituted, namely :— 	 section 33. 

"(2) The Collector shall cause to be recorded in the annual register— 

,all successions and transfers in accordance with the provisions 
of section 35 ; or 

other changes that may take place in respect of any land ; 
and shall also correct all errors and omissions in acc,ordance with the 
provisions of section 39 : 

Provided that the power to record a change under clause (b) shall 
not be construed to include the power to decide a dispute involving any 
question of title:" 

36. Section 33-A of the principal Act shall be re-numbered as sub-

section (1) thereof, and after sub-section (1) as so re-I/timbered, die following 

sub-section shall be inserted, namely :— 

" (2) The provisions of sub-section (1) shall mutatis mutandis apply 

to a person who has been admitted to any land as a sirdar under 
section 195 or 196 of the Uttar Pradesh Zamindari Abolition and Land 
Refornis Act. 1950 Or as an asami under section '197 of the said Act." 

Government, the Board shall be the chief controlling 
authority in the matters provided under the Act, except-
ing matters relating to disposal of cases, appeals, 
references and revisions." 

Amendment of 
section 33-A. 

Amendment of 

section 34.  (a) 	for sub-section (1) , the following sub-section shall he cv h.ctituted,  

namely :— 

" (1) Every person obtaining possession of any land by succession 
or transfer (other than a succession or transfer which has already.been 

. 37. In section 34 of the principal A.ct— 



; 

recorded under section 33-A), shall report such succession or transfer 
to the Talisildar of the Tahsil in; which the land is situate." ; 

• sub-section (2) shall be omitted; 

for the Explanation thereto, the following Explanation shall 
substituted, namely:— 

Explanation—For the purposes of this section, the word 'transfer' 
includes— 

a family settlement by which the holding Or pan of the hold-
ing recorded in the record-of-rights in the name of one or more mem-
bers of that family is declared to belong to another or other mem-
bers; or 

an exchange.  of holding or part thereof under section 161 of 
the 1 ittar Pradesh Zamindan Abolition and Land Reforms Act, 
1950." 

be 

Substitution 
section 33. 

- Amendment 
section 39. 

Substitution of 
section 191. 

of 	38. For section 35 of the principal Act, the following section shall be 
substituted, namely :— 

"35. On receiving a report of succession or transfer under section 34, 
Ptocedure on or upon facts otherwise coming to his knowledge, the Jt 

report. 	Tahsildar shall make such inquiry as appears necessary, 
and it the succession or transfer appears to have taken place, he shall 
direct the annual registers to he amended accordingly." 

of 	39. In section 39 of the principal Act, in sub-section (2) , the following 
proviso thereto shall be inserted, namely :— 

"Provided that nothing in this sub-section shall be construed to empower 
the Collector to decide a dispute involving any question of title." 

40. For section 191 of the principal Act, the following section shall be 
substituted, namely :— 

"191. The Board or a Commissioner may transfer any case or pro-
Power of Board ceeding arising under the provisions of this.  Act, includ-
orCorumissioner ing a partition case, from any subordinate Revenue Court 
to transfer cases.  or Revenue Officer to any other court or officer compe- 

tent to deal therewith. 

Amendment of 
section 210. 

41. In section 210 of the principal Act, insub-section (6), the figures "35" 
shall be omitted. 	• 

Substitution of 
section 213. 

Substitution 
section 219. 

42. For section 218 of the principal Act the following section shall be 
ubstituted, namely :— 

The Commissioner, the Additional Commissioner. the 'Collec- 
Reference to 	tor, the Record Officer or the Settlement Officer may call 

the Board, 	for and examine the record of any case decided or pro- 
ceedings held by any officer subordinate to him for the purpose of satisfy-
ing himself as to the legality or propriety of the order passed and as to 
the regularity of proceedings, and, if he is of opinion that the proceeding 
laken or order passed by such subordinate officer should be varied, can-
celled or reversed, he shall refer the case with his opinion thereon for 
the orders of the Board and the Board shall thereupon pass such orders 
as it thinks fit." 

of 	43. For section 219 of the principal Act, the following section shall be 
substituted, namely :— 

The Board may call for the record of any case decided by any 
Revision before subordinate court, and if the subordinate court appears— 

the Board. 
to have exercised a jurisdiction not vested in it in law, or 

to have failed to exercise a jurisdiction so vested, or 

to have acted in the exercise of jurisdiction illegally or with 
material irregularity, 

the Board may pass such order as it thinks fit." 



44. In section 227 of the principal Ad— 	 Amendment of 
section 227. 

(a) before-clause (2) , the following clause shall be inserted, namely :— 

"(i) to exercise all or any of the pots Of an Assistant Collector 
of the Second Class or a Tahsildar 

(b) clause (5) shall be omitted. 

45: For section 234 of the principal Act, the following section shall be Substitution of 
substituted, namely 

iection 234. 

"234. (1) The Board may, with the previous sanction of the State 

Power of Board. 
Government, make rules consistent with this Act in res- 

to make rules. 	pect of all or any of the following matters, namely :— 

(a) prescribing the duties of tahsildars and naib-tahsildars and 
regulating their postings and transfers and their appointment in 
temporary vacancies; 

(6) prescribing the forms, contents, methods of preparation, 
attestation and maintenance of the- record-of-rights and other 
records, maps, field-books, registers, and lists made or kept under 
this Act and prescribing the kind of land, if any, in respect of which 
any such record need not be prepared under section 32 

(0 regulating the imposiVon of fines, under section 58. for failure 
to notify successions and transfers; 

regulating the costs which may be recovered in or - in respect 
of any proceeding under this Act ; 

regulating the procedure to be followed by any officer (or 
other person), who under any provision of this Act is required or 
empowered to take action in any case or proceeding under this Act; 

(h generally for the guidance of all persons in a case or proceed-
ing under this Act, and for carrying out the provisions of this Act 
in respect of such case or proceeding ; 

(g) regulating the issue of licences to persons to act as petition 
writers in the revenue courts, the conduct of business by such per-
sons and the scale of fees to be charged by them, and the cancella-
tion.  of such licences for breach of the terms and conditions thereof. 

(2) Notwithstanding anything in sub-section (1) , all rules made by 
the State Government or the Board under this section as it stood imme-
diately before the date of commencement of the Uttar Pradesh Land Laws 
(Amendment) Act, 1975, and - in force on such date shall continue 
in force until repealed, amended or altered by the competent authortiy." 

All cases referred to the State Government under section 218, and Transitory prc- 
all revisions filed before the State Government under section 219 of the principal visions. 
Act, as they stood immediately before the date of commencement of the Uttar 
Pradesh Land Laws (Amendment) Act, 1975, and pending .before the 
State Government on the said date, shall; notwithstanding anything. in any 
judgment, decree or order of any court or authority, stand transferred to the 
Board and be decided by the Board, and the decision of the Board shall be final. 

CHAPTER VII 

AMENDMENT OF THE UTTAR PRADESH CONSOLIDATION OF 
HOLDINGS ACT, 1953 

In section 54 of the Uttar Pradesh Consolidation of Holdings Amendment of 
Act, 1953,— 	

section 54 	of 
T.J. P. Act V of 

• 
in sub-section (1) , for the words may make rules" the words 1954.  

-may by notification in the Gazette make rules" shall be substituted; 

for sub-sections (3), (4) and (5) the following sub-section shall 
be substituted, namely :— 

" (3) All rules made under this section shall, as soon as, may, after 
they are made, be laid before each House of the State Legislature, 



while it is in session;  Ar I total period of not less than thirty days 
comprised in its one session or two or more successive sessions and 
shall, unless some later date is appointed, take effect from the date 
of their publication in the Gazette subject to such modification or 
annulnients as the two Houses of the Legislature may, during the 
said period agree to make so, however, that any such modification or ' 
annulment shall be without prejudice to the validity of anything 
previously done thereunder." 

CHAPTER VIII 

REPEAL 

Repeal of U.P. 	48. (1) The Uttar Pradesh Land Laws (Amendment) Ordinance, 1975 Ordinance no. 20 is hereby repealed. of 1975. 

(2) Notwithstanding such repeal., anything clone or any action talc& 
under the said Ordinance shall be deemed to have been done or taken under 
this Act, as if this Act was in force at all material times. 
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